
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

INTERLOCUTORY APPLICATION NO. 197 OF 2024 

IN 

APPEAL NO. 134 OF 2024 

In the matter of: 

Tanaji Balasaheb Gambhire   ... Appellant 

 Versus 

Union of India & Ors.    ... Respondents 

INDEX 

 

Sr.

No 

Exhibit Particulars Pg. No. 

1.   Affidavit in Reply on behalf of 

Respondent No. 9 (Raojee 

Constructions) to IA No. 197 of 2024. 

962 – 975  

2.  A  Copy of the grant for ToR 

Application dated 31st January 2023. 

976 – 993  

3.  B  Copy of the 167th minutes of the 

meeting of SEAC-III dated 21st 

March 2023. 

994 – 1004  

4.  C  Copy of the 260th minutes of meeting 

dated 2nd May 2023 granting the ToR. 

1005 – 1015  

5.  D  Copy of the ToR along with screen 

shot of the ToR proposal flow. 

1016 – 1028  

6.  E  Copy of the OM dated 2nd August 

2023. 

1029 – 1031  

7.  F  Copy of the EC Application dated 

10th August 2023. 

1032 – 1038  

8.  G  Copy of 182nd minutes of meeting of 

SEAC-III dated 11th October 2023. 

1039 – 1055  

9.  H  Copy of the 272nd minutes of the 

meeting of SEIAA dated 28th 

December 2023. 

1056 – 1072  

10.  I  Copy of the letter dated 9th January 

2024 of the State Government. 

1073 

11.  J  Copy of the impugned EC letter dated 

24th January 2024. 

1074 – 1077  

12.  K  Copy of the impugned EC letter dated 

9th February 2024. 

1078 – 1087  

                                           Last Page 1087 

             



962



963



964



965



966



967



968



969



970



971



972



973



974



975



201 
ANNEXURE-A-14 

TimeLine Details 

f . r . 2 H o s n l l · e c e i v ~ d  date at ellch stnge of flow. 

ProJlosal No.": SrAlMHlfNrRA11415917/2023 

Project Name': Palladium Homes 

Pl'Oject Scctor": INFRA-1 

Datcofsuhmission": 31 Jan 2023 

~  • ..o=c:r; = - '"='r= -= 
Accepted

Query for TOR
Submitted Query for Resubmission ForwardedResubmission b)' SEIAA 

I 
LetterShorteoming(if Accepted TOR

by of Proposal and Shorteoming(if of Proposal toSElAA
any) by Uploaded Grantedby SEAC

Proponent by Proponent forwlIrded any) by SEAC by Proponent for TOR 
OnSEIAA 

toSEAC 

31101/2023 01/02/2023 N/A N/A 24/02/2023 N/A 02/06/2023NA NA 

EXHIBIT-A
976



Common A ~ g J 1 f a t i o n  Form 

Project Details 

1. Details of Project 

1.1. Name of the Project 

1.2. Project Proposal For  

!.3. Project ID (Single Window Number)  

1.4. Description of Project  

Palladium Homes 

New 

SW/112949/2022 

Building and construction Project 

2. Details of the CompanY/Organization/user Agency making application 

2.1. legal Status of the Company/Organization/User Agency 

2.2. Name of the company/ Organization/user agency 

Registered address 

2.3. Address 

2.4. village !Town / City 

2.5. State 

2.6. District 

2.7. Pin Code 

2.8. E-malloddress 

2.9. landllne Number 

2.10. Mobile number 

3. Details of the person making application 

3.1. Name 

3.2. Designation 

Correspondence address 

3.3. Address 

3.4. Village /Town / City 

3.5. State 

3.6. District 

3.7. Pin Code 

3.8. E-mail address 

3.9. Landline Number 

3.10. Mobile number 

Project Location 

4. locatlen of the Project or Activity 

4.1. Upload KML 

4.2. Whether the project/activity falling in the state/UT sharing 

international borders 

5. Shape of the project 

Private Limited  

MS R.A.OJEE CONSTRUCTIONS  

Sr. NO. 17/1A/2, Dhanori, Pune 

Dhanori 

MAHARASHTRA 

PUNE 

411015 

raojeeconstructions.gautL1n~@gmoiJ.com  

02027028222 

9850660437 

Goutam Tingre 

Partner 

Sr. NO. 17/1A/2, Dhanori, Pune 

Dhanorl 

MAHARASHTRA 

PUNE 

411015 

raojeeconstructions.gautam@gmoll.com 

27028222 

8956868730 

Project_site.kml 

NO 

Non - Linear 
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Location Details 203 

Toposheet No State!UT District Sub District Village Plot!Survey!Khasra No. 

E43H14 MAHARASHTRA Pune PuneCity Dhanori S. No. 16 H. I~o.  2 & 4 

Remarks 

N/A 

6. land Requirement (in Ha) of the project or activity 

6.1. Nature of Land involved 

6.2. Non-Forest land [Aj 

6.3. Forest land [B] 

6.4. Total land [A+B] 

Project Activity Cost 

6, ProJ,,"ct/Activity Cost 

6.1. Total Cost of the Project at current price level (in Lakhs) 

7. Employment likely to be generated 

7.1.  During construction phase  

Permanent employment  

7.1.1. No. of permanent employment (No.s) [A] 

7.1.2. Period of employment (NO. of days) [B) 

7.1.3. No. of man-days [X]=[A]*[S) 

Tempororyemployment 

7.1.4. Temporary / Contractual employment (No. of Man days) 

[v) 

7.1.5. Total [x) +[v) 

7.2. During cperational phase  

Permon€'nt employment  

7.2.1. No. of permanent employment (No.s) [A] 

7.2.2. Period of employment (NO. of days) [B] 

7.2.3. No. of man-days [X]=[Aj·[B) 

Temporor}' employment 

7.2.4. Temporary / Contractual employment (NO. of Man days) 

[v) 

7.2.5. Total [x) +[V) 

others 

8. Whether Rehabilitation a.nd Resettlement (R&R) involved? 

9. Whether project area involves shifting of  

watercourse!road/rail/Transmission line/water pipeline. etc.  

required?  

2.455 

o 

2.455 

5949 

Amount in Words: Five Thousand Nine Hundred Forty Nine lakh(s) 

Only 

5  

365  

1825 

18250 

20075 

10 

365  

3650  

7300 

10950 

NO 

NO 
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10. Whether any alternotive site(s) examined or port thereof for "I h' t' 't' 't 't' 
h 

' If' 2 0 ~ A o t  app Icab e as t e project 0r ac IVI y IS Sl e speci IC 
t e non-slte-spec IC component? "t 

11. Whether there is any Government Order or policy/ Court order 

relevant or restricting to the site? 
NO 

12. Whether there is any IitigCltion pending against the project 

and/or land in which the project is proposed to be set lip? 
NO 

13. Whether the proposallnvoJves violation of 

Act/Rule/Regulation/Notificqtlon of Central/State Government? 
YES 

Act 

Type of 

violation Year 

Olrection 

Issued By 

Direction 

Details 

Direction 

Copy Summary Report 

EIA Notification 

1994/2006 
NA 

200 

8 
N{A 

42934,29 sq m of 8UA constructeo on site 

without obtaining prior EC 
N/A 
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Application for ToR (category A, 81, a&OO Violation)/EC (category 82) - Form 1 

Basic Information 

1. Category of the Project/Activity 

1.1. Whether multiple items (Components) as per the notification 

involved in the proposal? 

1.l.1. Item No. as per schedule to EtA Notification, 2006 

capacity 

2. Whether project/activity attracts the General Condition 

specified in the Schedule of EIA Notification? 

3. Category of the Project as per EIA Notification, 2006 

3.1. Whether proposal is required to be appraised at Central 

level? 

4. Whether Proposal has interlinked / interdependent projects or 

activities? 

4.1. Reason thereof 

5. Whether any Forest Land involved in the project or part tI1ereof 

6. Whether NBWL recommendation is required? 

Project Details 

7. Details of CTE 

7.1. Whether consent under Air & Water Act has been obtained 

from SPCB / UTPCC? 

7.1.1. Reason thereof 

8. Whether the project/activity located in Notified Industrial 

Area? 

9. Whether the project/activity located in CRZ or ICRZ area? 

10. Whether the project proposed to be located in Territorial 

waters (Oil-shore) 

11. Whether project/activity attracts the Specific Condition  

specified in the Schedule of EIA Notification?  

12. Whether project/activity located in the Eco-sensitive Zone 

notified/proposed to be notified under Environment (Protection) 

Act, 1986 

Product Details 

No 

B(a) Building / Construction Residential building(s) 

48659.76 sqmtr 

No 

Bl 

No 

No 

N/A 

No 

No 

No 

( . 

Not applied 

No 

No 

No 

No 

No 

.I 
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13. Details of Products & By-products 
206 

Product I By Quantity I Mode of Transport I 
Name of Product Product capacity unit Tronsmission 

~ " ¥ - " " ' - - " ' - " ' - - - - " " " " ¥ ' ¥ ' -_. __ ...- --- - ­- ._-- ._- --"¥---- --

BUilding A ­ P + 10  Product  Nos.  NA 

Building F ­ P + 10  Product  Nos.  NA 

Building E .­ P + 10  Product  Nos  NA 

Club House ­ G + 1 Product  Nos  NA 

Building D ­ P + 10  Product  Nos.  NA 

Building C ­ P + 10  Product  Nos  ­NA 

Residential  sq.
Product  48659.76 Road

Buildings  m 

Building B ­ P + 10  Product  Nos  NA 

14. Whether any other Environmental Sensitive area exists within 
Yes 

10 Km from the project/activity boundory? 

14.1. Areos protected under international conventions, national or 

local legislation for their ecological, landscape, cultural or other  No 

related value 

Rcmorks 

33 m  height ­ Completion 

received 

33 m height ­ Completion 

received 

33 m height ­ Completion 

received 

8.26 m height 

33 m height ­ Completion 

r€ceived 

33 m height ­ Completion 

received 

35.20 m height ­ P + 1 

constructed 

Remarks 

nearest lake 

Remarks 

nearest lake 

Remarks 

nearest major Road 

Remarks 

nearest defense 

Installation 

Remarks 

14.2. Areas which are Important or sensitive for ecological 

reasons­ Wetlands, watercourses or other woter bodies, coastal 

zone, biospheres, mountalr.s, forests 

Name 

Lohegaon Lake 

14.3. Areos used by protected, Importont or sensitive species of 

floro or fauna for breeding, nesting, foraging, resting, 

)  overwintering, migration 

14.4. Inland, coastal, marine or underground waters  

Name  

Lohegaon Lake  

14.5. Routes or facilities used by the pubiic for occess to 

recreation or other tourist, pilgrim areas 

Name 

Pune Nagar Highway 

14.6. Defence installations 

Name 

Airforee station Pune 

14.7. Densely populated or built­up areQ 

Name 

Yes 

Shortest distance from the project 

boundary in Km 

1.5 

Nc, 

Yes 

Shortest distance from the project 

boundary in Km 

1.5 

Yes 

Shortest distance frem the project 

boundary in Km 

1.5 

Yes 

Shortest distance from the project 

boundary in Km 

1.8 

Yes 

Shortest distance from the pl'Oject 

boundary in Km 

981



Dhanori 

14.8. Areas occupied by sensitive man-made land uses 

0.01 

207 
Yes 

N/A 

Nome 
Shortest distance from the project 

boundary In Km 
Remarks 

Aptech International Preschool 0.29 nearest School 

14.9. Areas containing Important, high quality or scarce resources No 

14.10. Areas susceptible to natural hazards which could cause the 

project to present environmental problems similar effects 
No 

15. Status of collection of baseline data To be collected 

16. Number of Monitoring locations for 

16.1. Meteorology (Nos.) 

16.2. Ambient Air Quality (Nos.) 5 

16.3. Surface Water Quality (Nos.) 5 

16.4. Ground Water Quality (NoS.) 2 

16.5. Ground water level (Nos.) 

16.6. Noise Level (Nos.) 5 

16.7. 5011 Quality (Nos.) 5 

17. Brief summary on the proposed baseline collection Monitoring schedule.pdf 

18. Map showing the r,lonitorlng locations Monitoring locations.pdf 

Consultant Details 

19. Whether QCI/NABET Accredited EIA Consultant engaged? No 

19.1. Reason for not engaging the Consultant We are in the process of enegaging the consultant 

\ 

.I 
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Application for ToR (Category A, B1, a@OO Violation)/EC (category B2) - Form 1 

project Details 

1. Introduction of Project or Activity 

1.1. Need for the project or activity and its importance to the 

country / region 

1.2. Demand - Supply Gap and DOMestic and export markets, If 

any 

2. Social Infrastructure 

2.1. Readilyavailaole 

2.2. Proposed to be developed 

3. Connectivity to the project or activity 

3.1. Nearest railway station and its distance (in Km) 

3.2. Nearest Airport and its distance (in Km) 

3.3. Nearest Town/City/District head quarter and its distance 

(in Km) 

4. Soil classification 

5. Distance from the HFt of the river in m. if any 

6. Benefits of the project 

6.1. Social benefits of project or activity 

6.2. Financial benefits of project or activity 

7. ProJect/ Activity Construction Status 

7.1. Likely date of start of construction activity (start of mining 

operations in case of mining proposals) 

7.2. Likely date of completion of construction activity (end of 

mining operations in case of mining proposals) 

Construction Details 

2. Use of resources for construction or operation of the project 

2.1. Whether requirement of water Involved in the project?  

Details of Water requirement during Construction stage  

Project will contribute to economic development by satisfying 

basic objectives of development 

t\lot applicable 

Yes 

NO 

Pune railway station 8.30 

Pune International Airport 2.40 

Pune Municipal Corporation 8.70 

Weathered basalt Silt ond Clay 

N/A 

Housing development & improving social infrastructure 

Generotion of revenue 

To be Started 

25/08/2008 

31/12/2027 

Yes 

Quantity in KLD Quantity in KLD with Method of water Distance from Mode of Details of 

Source- Present Expansion withdrawal Source in mtr Transport Permission 
.._-_.__ _ -_ -_._ __.._---_ ..---­
Tanker 

o Tankers 5000 Tankers 
water 

Details of Water requirement during Operational stage 

Quantity In KLD Quantity In KLD with Method of water Distance from Mode of Details of 

Source Present Expansion withcjrawal Source in mtr Transport permission 
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Cther 311 o  Olhers 0.01 Pipeline 

209Other 312 o  Others 0.01 Pipeline 

2.2. Other information, if any N/A 

2.3. Whether requirement of Minerals and/or fuels involved In the 

project? 
No 

2.4. Construction material Yes 

Construction material 

Sleel 

Aggregates 

Cement 

Quantity in MT 

1596 

448 

10120 

----_.__._-_._. 
Source 

Local Supplier 

Local Supplier 

Local supplier 

Mode of transport 

Road 

Road 

Roaej 

Distance from source in Km 
-----------_. 

15 

10 

15 

2.5. Timber 

2.6. Electric Power: 

2.6.1. Total Electricity requirement (MW): 

2.6.2. Main Source: 

2.6.3. Renewable energy proposed to install (KW): 

2.6.4. Percentage contribution of renewable energy: 

2.6.5. Standby arrangements (details of DG Sets): 

2.G.6. St'Jck height in m (DG set): 

2.6.7. Energy conservation measures: 

2.7. Whether any other natural resources / other raw materials 

required?: 

2.8. Whether any use of substances or materials. which are 

hazardous (as per MSIHC rules) to human health or the 

environment (flora, fauna, and water ~ u p p l i e s )  required? 

2.9. Whether any resource efficiency I optimization I recycling 

and reuse envisaged in the project? 

2.9.1. Details 

physical Changes 

No 

Yes 

0.833 

MSEDCL 

42 

5 

2 DG set of 82.5 KVA 

5 

Solar PV and Solar Hot water 

No 

No 

Yes  \ 
! 

3 Rprinciple will be Implemented on 51te 

3. Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality: 

3.1. Whether any permanent or temporary change in land use, 
No 

land cover or topographY due to project activity? 

3.2. Whether any clearance of existing vegetation due to project 
No 

activity? 

3.3. Whether any loss of native species or ~ e n e t i c  diversity? No 

3.4. Whether any demolltion works involved in project activity? No 

3.5. Whether any linear structures proposed for diversion or 
....i II.S,.. ,.,r f ,...,.., i •• : ,':') f ...l : :.­ II ..... 
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demolition due to project activity? (e.g. roads, transmission lines, No 

roil line, piperine, conveyor, etc.) 
210 

3.6. Whether any closure or diversion of existing transport routes 

or Infrastructure due to project leading to changes in traffic No 

movements? 

3.7. whether any closure or diversion of water bodies present in 

project area or realignment of water courses passing through No 

project area? 

3.8. Whether any dismantling or decommissioning or restoration 
No 

works or reclamation work:> (long-term! short-term)? 

3.9. Whether any construction works for temporary use for project 
No

activity? 

3.10. Whether any cut ane f/ll excavatlons proposed for the project 
No

activity? 

3.11. whether any underground works including tunnelling? No 

3.12. Whether any dredging Involved In project? No 

3.13. Whether any offshore structures involved in project? No 

3.14. Whether any new road, rail, sea, airports, helipad, etc. during 
No 

construction or operation? 

3.15. Whether any construction of new linear structures? (e.g. 
No 

transmission lines, pipelines, etc.) 

3.16. Whether any Facilities for storage of goods or raw materials? No 

3.17. Whether any Facilities for long term! permanent housing of 
No 

operational workers! staff?
) 

3.18. Whether any Impoundment, damming, culverting,  

realignment or other changes to the hydrology of watercourses or No  

aquifers?  

3.19. Whether any Stream crossings, temporary and permanent? No  

3.20. Whether any Influx of people to an area in either temporarily  
Yes 

or permanently? 

3.20.1. No. of people likely to influx to an area temporarily o 

3.20.2. No. of people likely to Influx to an area Permanently 2150 

3.20.3. Other information, if any N!A 

3.21. Whether any other information WOLlld like to submit? No 

Pollution Details 

4. Release of pollutants to Air and Mitigation measures 
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4.1. Whether any probable air pollutants generated? 

Air Pollution Source Probable Pollutants Mitigation Measures 

DG sets PM. CO, No, SO cpce approved acoustic D.G. Sets will be used during power failure 

4.2. other information, if any 

4.3. Generation of Noise & Vibration and mitigation measures 

4.3.1. Whether any probable generation of Noise and vibration 

from the proposed project? 

4.3.1.1. Sources of Noise 

4.3.1.2. Sources of Vibration 

4.3.1.3. Details of blasting. if any 

4.3.1.4. other Information, If any 

4.3.1.5. Whether any mitigation measures proposed for Noise & 

Vibration? 

4.3.1.5.1. Mitigation m e a s u r e ~  proposed for control of Noise 

4.3.1.5.2. Mitigation measures proposed for control of vibration 

4.3.1.5.3. Other Information, if any 

4.3.2. Whether any probable generation of Light cnd Heat? 

4.3.2.1. Sources of Light 

4.3.2.2. Sources of Heat 

4.3.2.3. Other Information, if any 

4.3.3. Whether any mitigation meaSL.res proposed for Light &  

Heat?  

4.3.3.1. Mitigation measures proposed for control of Light 

4.3.3.2. Mitigation measures propose:l for control of Heat 

4.3.3.3. Other information, If any 

4.4. Discharge of pollutants to water and mitigation measures 

4.4.1. Whether any probable water pollutants generated? 

4.5. Probable sources of water pollutant 

Details of reuse I recycle 0.1 wastewater 

Details 

4.6. Quantity of waste water generation per day (KLD) 

4.7. Quantity of treated water propose'J to use per day (KLD) 

4.8. Quantity of treated water proposed to discharge outside the 

premises (KLD) 

4.9. Purpose for which treated water is proposed to use 

N/A 

Ves 

Construction activity and traffic movement 

NA 

N/A 

N/A 

Ves 

noise level within the levels prescribed by cpce during day and 

night - time & Use of high efficiency muffler 

NA 

N/A 

Ves 

Illumination at night 

DG sels & concrete structures 

N/A 

Ve!': 

Hight intensity lights will be avoided in the nights 

cpce approved DG sets will be used and heat island effect will be  

reduced using appropriale measures  '\ 
I 

N/A 

No 

No 

Qty I Capacity 

262 

29 

233 

Flushing & Landscaping 
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4.10. Whether it is proposed to opt/avail common off-site 

Sewage Treatment Plant (CSTP)/Effluent Treatment Plant (CETP) 21 ~  

facility? 

4.11. Whether it is proposed to setup on-site Sewage Treatment 

Plant (STP)/Effluent Treatment Plant (ETP) facility? 

4.11.1. Whether 100% of the waste water generated will be treated? 

4.12. Type of treatment plant false 

4.13. ETP/STP Capacity 

4.14. ETP/STP Technology 

4.15. Whether the adequacy of the Sewage Treatment Plant (STP) 

or Effluent Treatment Plant certified by an independent expert? 

Z I 

4.15.1. Details thereof 

4.16. Whether any other mitigation measures proposed? 

4.17. Whether Dual Plumbing system proposed to be  

Implemented?  

4.17.1. Details thereof 

4.18. Whether any discharge of treated efflue"t involved? 

4.18.1. Mode of discharge of treated effluent 

4.18.2. Place of discharge of treated effluent 

4.18.3. other information, if any 

Water Requirements 

7. Ground water intersection and water conservation measures: 

7.1. Whether ground water table intersection involved in the 

project activities? 

7.2. Area category from Groundwater availability perspective? 

7.3. Whether Rainwater harvesting proposed 

7.3.1. capacity of facilities provided 

7.3.2. Description of facilities provided 

7.3.3. Description 

7.3.4. Total Quantity of water reqUirements met from water 

harvestingin KLD 

7.3.5. Storage capacity of rain water harvested In cubic meters 

Yes 

ves 

STP 

STP 

270 KLD 

ETP 

N/A N/A 

STP ETP 

MBBR N/A 

Yes 

It will be certified by an expert 

No 

Yes 

Recycling of treated sewage for flushing of building B with dual 

plumbing and gardening 

Yes 

Pipeline 

Municipal Drainage 

N!A 

No 

Safe 

Yes 

151.63 

4 nos of RWH pit having capacity 

2.25 m. X2.25 m. X 1.75 m. (or equivalent volume) with 60 m. Deep 

6" Dia. Bore Well via 1no. of 0.9 m. Dia. 1.0 m. Deep de-siltation pit. 

for Roof Top & 2.25 m. X 2.25 m. X 1.50 m. (Or equivalent volume) 

with 60 m. Dp.p.p 0" Din. Bore Well via 2 no. 

151.63 

o 
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7.4. Whether any other water conservation measures proposed? Yes 

213  
7.4.1. Details thereof 

7.5. Whether the ZLD Is proposed? 

B. Greenbelt 

8.1. Area proposed for green belt (in Ha) 

8.2. Width of green belt (in m) along the boundaryof the project or 

activity 

8.3. Percentage of the total area covered under green belt 

8.4. Details of the species proposed for plantation 

8.5. No. of tree sapHngs to be planted 

8.6. Funds allocated for plantation in Lakhs. 

Waste Generation 

water efficient fixures will be provided 

No 

0.2276 

1.5 

10 

487 nos or Native trees are already planted on site 

o 

95.6 

9. Production of wastes during construction or operation or decommissioning 

9.1. Whether any generation of Solid waste (domestic wastes)? Yes 

Name of the waste 

Wet waste 

Dry vlaste 

Source 

I'esidentlal building 

Residential building 

Qty (TPA) 

235.425 

156.95 

9.2. Whether any generation of plastic waste? 

9.3. Whether any generation of e-waste? 

Name of the waste 

Ewaste 

Source 

Residential building 

Qty (TPA) 

2.19 

9.4. Whether any generation of batteries waste? 

9.5. Whether any generation of Blo-medical waste? 

9.6. Whether any generation of haza:dous wastes (as per 

Hazardous Waste Management Rules)? 

9.7. Whether any generation of construction or demolition 

wQstes? 

9.8. Whether any generation of other wastes? 

9.9. Whether any generation of surplus products? 

9.10. Whether measures for waste minimization proposed? 

9.10.1. Details thereof 

Mode of disposal Mode of Transport 

owe 

Handed over to a l l ~ l l o r i s e . d  agency 

No 

Yes 

Mode of disposal 

Handed over to authorised agency 

No 

No 

No 

No 

No 

No 

Yes 

Cart 

Road 

Mode of Transport 
......__ _-_.._---_. 

Road 

Reduce, reuse and recycle principle will be implemented on site 
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Risk Assessment 214 

10. Whether any risks associated with project activities which could affect human health or the environment, -

10.1.  From explosions. spillages, fires etc. from storage. handling. 

use or production of hazardous substancE:s? 

10.2. From any other causes? 

10.3.  Could the project be affected by natural disasters causing 

environmental damage (e.g. floods, earthquakes, landslides. 

cloudburst etc)? 

10.3.1.  Details thereof 

10.4.  Changes in occurrence of disease or affect disease vectors 

(e.g. insect or water borne diseaGes) 

10.5. Could project adversely affect the wellbeing of people in 

project area e.g. by changing liVing conditions? 

~  I   10.6. Vulnerable groups of people who could be adversely 

affected by the project e.g. hospital patients. children. the elderly 

etc. 

10.7.  Risk Management Plan 

10.7.1.  Details thereof 

10.8.  Whether any likely impacts of the proposed activity on the 

existing facilities adjacent to the proposed sitE::  due to generation 

of dust, smoke, odorous fumes or other hazardous gases? 

No 

Yes 

Landslides are not expected in the area. Disaster Management 

plan for flood and earthquake is prepar ed. 

No 

No 

No 

Yes  

DMP will be prepared for construction and operational phase.  

No  

11.  Factors which should be considered (such as consequential development) which could lead to environmental effects or the 

potential for cumulative Impacts with other existing or planned activities In the locality 

11.1.  Whether lead to development of supportive fClcilities, anciflary 

development or development stimulated by the project which 

could have impact on the environment e.g.: Supportive 

infrastructure (roads, power supply, waste or waste water) 
treatment, etc.); housing development; Industries in supply chain 

and downstream; any other? 

11.1.1.  Details there of 

11.2.  Whether lead to after­use of the site, which could have an 

impact on the environment? (e.g. mine void, dump sites. etc.) 

11.3.  Whether set a precedent for later developments? 

11.3.1. Details thereof 

11.4. Have cumulative effects due to proximity to other existing or 

planned projects with similar effects? 

11.4.1.  Details thereof 

11.5.  Whether lead to growth qf alien species, if any? 

11.6.  Is there any threat of the project to the biodiversity (including 
._H __ '_. ... _ ~ ~ _ •••__ l.o_"'l., .. ~ ~ _ , _ .  I _ •••• _ . ~ ,  __ . _ ~  _ ••c ._ •• __ 

Yes 

project will provide business and employment opportunities. This 

will  lead to overall development in the surrounding area 

No 

Yes 

Will create job opportunity in construction alld operation phase 

with supr­ort staff like securit/. maintenance, shop keepers, 

professionals etc. 

Yes 

Impacts on water availability, storm water drainage, ovailabllity of 

electricity, traffic etc. 

"'0 
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displacement of fauna-both terrestrial and aqu::ltlc and avl-fauna No  

or creation of barriers for their movement)? 215  

11.7. Will the proposed project in any way result in the obstruction 
NO

of a view, scenic amenity or landscapes? 

11.8. Is there any impact on anthropological or archaeological  

sites or any important site feature in the vicinity of the proposed NO  

site have been considered?  

11.9. Will the proposed project result In any changes to the 
Yes 

demographic structufe of local population? 

11.9.1. Details thereof Population will be increased 

11.10. Will the project cause adverse effect on local communities, 
NO

disturbance to sacred sites or other cultural values? 

12. Building or Construction projects or Area Development projects and Townships Proposals 

12.1. Major project Requirement in terms of the land area, built up area, green belt, parking needs etc. 

Existing Expansion 
••__r.__------_...... ----- - ----_.-._--- -_..._---.-.._-. 

12.1.1. Non FSI area 20978.99 N/A 

12.1.2. Paved Area (sq. m) 375.27 N/A 

12.1.3. Build up area ( ~ q .  m) 48659.76 N/A 

12.1.4. Proposed FAR 27680.77 N/A 

12.1.5. Green belt Area (sq. m) 2276.28 N/A 

12.1.6. STP & Solid Waste Area (sq. m) 154 N/A 

12.1.7. Open Area (sq. m) 2066.03 N/A 

12.1.8. Total number of dwellfng units 430 N/A 

12.1.9. Maximum number of floors 11 N/A 

12.1.10. Total land/plot area (sq. m) 24550 N/A 

12.1.11. Number of parking Required 238 N/A ') 

12.1.12. Surface Parking Area (sq. m) 3087.88 N/A 

12.1.13. unpaved Area (sq. m) 1690.76 N/A 

12.2. Whether management of drainage in and around site is 

proposed as per the Central Public Health & Environment 

Engineering Organization (CPHEEO) Manual on Storm Water 
Yes 

Drainage System, 2019 to avoid flooding or water logging? 

12.2.1. Details thereof 
Excess storm water treated sewage will be connected to municipal 

lines. 

12.3. Details regarding measures are taken to prevent the run-off 

from construction actfvities polluting land & aquifers? (Give 

details of qL;antities and the measures taken to avoid the adver,;e 
Total 4 Nos. of recharge pit will be provided to prevent run off 

impacts) 

12.4. Impact of the land use changes occurring due to the 
Incremental runofl15.09 m3/day will be recharged through RWH 

proposed project on the runoff characteristics of the area in po"t 
System

construction phase on a long term 

12.5. Will there be any significant land disturbance resulting in 
No 

erosion, subsidence and instability? 
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12.5.1. Reasons thereof  216psoil was reused at site for plantation of trees. 

12.6. Whether soil erosion cO'ltrol measures proposed to conform 

to best management practices highlighted In the National 

Building Code (NBC) of India, 2016? 

12.6.1. Details thereof 

12.7. BreakUp of water requirement for various daily uses 

Dally Use  Daily quantity (KLD) 

During Construction 

Drinking Water 

Green Belt 20 

Flushing o 

Dust Suppression 0.2 

Daily Use  During Construction 
.............._-_...._-_ .._---- ---­

12.8. Details of traffic manCJgement at the entry & exit to the 

project site in construction and operation phose with comparison 

to the present level of traffic 

12.9. Whether buildings or building complexes have a connected 

load of 100 kW or greater or a contract demand of 120 kVA or 

greater and are Intended to be used for commerclal purposes. 

12.10. What is the Energy Performance Index (EPI) of a building In 

kilowatt-hours per square meter per year of the building and 

measures to minimize energy consumption? 

12.11. Whether Compliance to the ECBC norms Is applicable? 

12.lT.1. Whether compliance to 

12.12. Details for Energy efficiency level  

Building envelop  

12.12.1. Fenestration 

) 
Parameter 

U-Factor (w!m2 .K) 

Solar Heat Gain Coefficient  

Visual Light Transmittance  

12.12.2.  Day lighting  

Parameter  

% Useful daylight illuminance (UDI) 

Area per floor (sq. m) UDI requirement during 90% of the year 

Totaf daylight area (sq. m) in bUilding meeting UDI requirement 

during 90% of the year 

Building Envelope Sealing 

12.12.3.  Roof  

Parameter  

Roof assembly U-factar (w!m2 .K)  

"as 

Will provicle silt trap before recharge pits to avoid soil erosion 

During operation 

282 

20 

9 

o 

During Operation 

Wider entry exit is proposed to reduce traffic congestion. Details 

will be covered in the traHic report 

No 

EPI- 0.96 

Yes 

ECBC 

Details Remarks 

4.60 Single Glozed Units For proposed Buildings Only 

0.42 Single Glazed Units For Proposed Buildings Only 

45% Single Glazed Units For proposed BUildings Only 

Details  Remarks 

UDI {Compliant area of a typical floor (habitable spaces)
54.35 

in worst case scenario)  

UDI {compliant area of a typical floor (habitable spaces) 
54.35 

in worst case scenalio) 

54.35  For habitable spaces in warst case scenario only 

uetalls  Remarks 

0.47  for proposed building 
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Climate Zone Warm and Humid for proposed building 

217 
12.12.4. External Wall 

Opaque Assembly Maximum U-factor (W1m2 .K)  

Climate Zone  

Material  

R Value 

12.12.5. Energy efficiency In Thermal comfort systems and 

controls 

12.12.6. Energy efficiency In Lighting and Electrical systems and 

controls 

12.13. Does the layout of streets & buildings maximize the potential 

for solar energy devices? Substantiate vvith details. 

12.14. What extent the non-conventional energy technologies are 

utilized in the overall energy consumptlon?Provlde details of the 

renewable energy technologies used 

12.15. What are the likely effects of the building activity in altering 

the mlcroclimates? Provide a self-assessment on the likaly 

impacts of the proposed construction on creation of heat island & 

inversIon effects? 

12.16. What precautions & safety measures are proposed against 

fire hazards? Furnish details of emergency plans 

12.17. Details of NOCs available for the project (if any) 

I Enclosures 

13. Layout Plan showing the components of the project and green 

belt proposed; general location and specific location of the p r o j e c ~  

along with coordinates 

14. Conceptual Plan for BUlldlng and Construction project 

15. Schematic representation of the feasibility draWings which 

give information for EIA purpose 

15. Additional Information 

S.No. Document Name  

Form lA  

2 Form I  

Undertaking 

0.85 for oroposed building 

o Warm and Humid 

o AAC Blocks 

1.18 Sq. Mk/W 

Energy efficient Air Conditioning System w i ~ h  High COP 

Use of LED Lights to reduce the Light Power Density, Timer Based 

Controls for External Area Lighting, Energy Efficient Lifts with VVVF 

Lift Drive and Energy Efficient Pumps and Motors 

will be covered in ECBC report 

Solar Photovoltaic Panels have been proposed to achieve 

maximum savings through renewable energy 

will be covered in ECBC report 

Firefighting system will be designed as per NOC from Chief Fire 

Officer 

Application is submitted to concerned authority to obtuin 

necessary permission. 

Moster layout with location.pdf 

conceptuallayout.pdf 

Moster layout.pdf 

Remark Document 

FormlA Form lA.pdf 

Form 1 

16. (?J I hereby give undertaking that the data and information given in tl1e application and enclosures are t,'ue to be best of my 

knowledge and belief and I am aware that if any part of the data and information is found to be false or misleading at any stage, the 

project will be rejected and clearance given if any to the project will be revoked at our risk and cost. In adjition to the above, I hearby 

give undertaking that no actiVity/construction/expansion has been token up 

16.1. Name 

16.2. Designation 

16.3. Company 

Gautam Tingre 

Portner 

MS RAOJEE CONSTRUCTIONS 
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-----r-··J 

16.4. Address Sr. No. 17/1A/2. Dhanori, P2'f3 

16.5. Date 31/01/2023 

)  
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Representative of PP was present during the meeting along with environmental 

consultant M/s. Sustainera Solutions Pvt. Ltd.. 

It is noted that, the PP has submitted the application for fresh Environmental Clearance 

for proposed building construction project with total plot area of 24,550.00 m2, FSI area of  

27,680.77 m2, Non FSI area of 20,978.99 m2 and total BUA of 48,659.76 m2. 

Brief information of the proposal is as below: 

1 Proposal Number  SIA/MH/INFRA2/415917/2023 

2 Name of Project 

Residential development “Palladium Homes” on S. No. 16 H. No. 2 

& 4 at Dhanori, Taluka Haveli, Dist. Pune by M/s. Raojee 

Constructions 

3 Project category 8a (B1) Application is submitted as per OM dated 07.07.2021 

4 Type of Institution Private 

5 Project Proponent 

Name Mr. Gautam Tingre 

Regd. Office 

address 
S. No. 17/1A/2, Dhanori, Pune 411015 

Contact number 020-27028222 

e-mail dhanoriec@gmail.com 

6 Consultant Sustainera Solutions Pvt. Ltd. 

7 Applied for Fresh EC – ToR Suo moto violation case 

8 Details of previous EC NA 

9 Location of the project S. No. 16 H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune 

10 Latitude and Longitude 
Latitude: 18°35'57.49"N 

Longitude: 73°54'0.38"E 

11 Total Plot Area (m2) 24,550.00  

12 Deductions (m2) 
5,424.34 (RW and Reservation area) + 3,520.00 (amenity) = 

8,944.34  

13 Net Plot area (m2) 15,605.66 

14 Proposed FSI area (m2) 27,680.77 

15 Proposed non-FSI area (m2) 20,978.99 

16 Proposed TBUA (m2) 48,659.76 

17 TBUA (m2) approved by In Process 

18 Planning Authority till date Pune Municipal Corporation (PMC) 

19 Ground coverage (m2) & % 6494.00 & 33.95 % 

20 Total Project Cost (Rs.) 59.49 Cr 

21 
CER as per MoEF& CC circular 

dated 01/05/2018 

We will follow the conditions mentioned in OM vide no. F.No.22-

65/2017-IA.III dated 20.10.2020 

11.  
SIA/MH/INFRA2/415917/2023 Palladium Homes 

EXHIBIT-B 994

mailto:accounts@raojee.com
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22 

Details of Building Configuration: 

<Please use following legends: Floor = F, Parking = Pk, Podium = Po, Stilt =S, Lower 

Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> 

Reason for 

Modification 

/ Change 
Previous EC / Existing Building Proposed Configuration 

Building 

Name 
Configuration Height (m) Building Name Configuration Height (m) 

Completion 

received for 

Building A, 

C, D, E, F, 

Club house. 

No change 

proposed in 

these 

buildings. 

Building B 

(P+1) will be 

constructed 

up to P+10 

Building A P + 10 33.00 Building A P + 10 33.00 

Building B P + 1  Building B P + 10 35.20 

Building C P + 10 33.00 Building C P + 10 33.00 

Building D P + 10 33.00 Building D P + 10 33.00 

Building E P + 10 33.00 Building E P + 10 33.00 

Building F P + 10 33.00 Building F P + 10 33.00 

Club House G + 1 8.26 Club House G + 1 8.26 

23 Total number of tenements 430 Nos (Population – 2150 Nos) 

24 Water Budget 

Dry Season (CMD) Wet Season (CMD) 

Fresh Water 282 Fresh Water 282 

Flushing (Recycled) 09 Flushing (Recycled) 09 

Recycled (Gardening) 20 Recycled (Gardening) 00 

Swimming Pool 01 Swimming Pool 00 

Total 311 Total 291 

Excess treated water 233 Excess treated water 253 

25 

Water Storage 

Capacity for 

Firefighting/UGT 

Fire tank for UGWT - 375 CMD 

Fire tank for OHWT – 20 CMD for each wing 

26 Source of water Pune Municipal Corporation (PMC) 

27 
Rainwater 

Harvesting (RWH) 

Level of the Ground 

water table: 

Summer Season – 13.33 m. to 18.67 m. BGL. (16.00 BGL 

Avg.) 

Rainy Season – 5.67 m. to 8.67 m. BGL. (7.17 BGL Avg.) 

Winter Season – 9.50 m. to 13.67 m. BGL. (11.59 BGL 

Avg.) 

Size and no of 

RWH tank(s) and 

Quantity: 

NA 

Quantity and size of 

recharge pits: 

8 Nos. (4 for Roof-Top & 4 for Surface Run-Off) 

Size: 

a) 2.25 m. X 2.25 m. X 1.75 m. (Or equivalent volume) 

with 60 m. Deep 6” Dia. Bore Well via 1 no. of 0.9 m. 

Dia. 1.0 m. Deep de-siltation pit. for Roof Top  

b) 2.25 m. X 2.25 m. X 1.50 m. (Or equivalent volume) 

with 60 m. Deep 6” Dia. Bore Well via 2 no. of 0.9 m. 

Dia. 1.0 m. Deep de-siltation pit for Surface 
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Details of UGT 

tanks if any: 
NA 

28 
Sewage and 

Wastewater 

Sewage generation in CMD: 262 KLD 

STP technology: MBBR 

Capacity of STP (CMD): 300 KLD 

29 

Solid Waste 

Management 

during 

Construction 

Phase 

Type 
Quantity 

(kg/day) 
Treatment / disposal 

Dry waste: 05 Will be handed over to authorised agency 

Wet waste: 08 Will be handed over to authorised agency 

Construction waste 

debris from 

construction 

activity 

Debris will be reused within site  

30 

Solid Waste 

Management 

during Operation 

Phase 

Type 
Quantity 

(kg/day) 
Treatment / disposal 

Dry waste: 430 Will be handed over to authorized agency 

Wet waste: 645 
Will be treated in OWC machine within 

site 

Hazardous waste: NA NA 

Biomedical waste NA NA 

E-Waste 06 Will be handed over to authorized agency  

STP Sludge (dry) 36 
Used as Manure and rest will be handed 

over to nursery 

31 
Green Belt 

Development 

Total RG area (m2): 2276.50 

Existing trees on plot: 487 

Number of trees to be planted: Required – 196 Nos 

Number of trees to be cut: 00 

Number of trees to be transplanted: 00 

32 
Power 

requirement: 

Source of power supply: MSEDCL 

During Construction Phase 

(Demand Load): 
18 KW (1 DG set of 25 KVA) 

During Operation phase  

(Connected load): 
1998 KW 

During Operation phase (Demand 

load): 
833 KW 

Transformer: 2 X 630 KVA + 1 X 315 KVA 

DG set: 2 X 82.5 KVA  

Fuel used: HSD 

33 
Details of 

Energy saving 

Energy Conservation Measures in %: 21% 

 Solar water heating 

 Solar PV system 

 Energy efficient LED 

 V3F drive motors 
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34 

Environmental 

Management plan 

budget during 

Construction 

phase 

Type Details 
Cost 

(Rs. in Lakh) 

Capital 
Air, water, land, biological environment and 

socioeconomic environment 
14.91 

O & M Air, water and Noise Monitoring 1.25 

35 

Environmental 

Management plan 

Budget during 

Operation phase 

Component Details 

Capital 

(Rs. in 

Lakh) 

O & M 

(Rs. in Lakh/Y) 

Sewage treatment STP 34.00 11.84 

RWH Recharge pit 10.00 0.80 

Solid Waste OWC 16.75 4.25 

Swimming Pool -- 17.98 1.26 

Green Belt 

Development 
Plantation 95.60 2.29 

Energy saving Solar water heating + Solar PV 64.0 1.28 

Environmental 

Monitoring 
EMP costing 

MoEF & CC 

approved 

laboratory 

15.67 

Disaster 

Management 
DMP Budgetary Allocation - - 

36 
Traffic 

Management 

Type 
Required as per 

DCR 

Actual 

Provided 

Area per parking 

(m2) 

4-Wheeler 235 302 12.5 

2-Wheeler 900 915 2 

37 
Details of Court cases / litigations w.r.t. the project and project 

location if any. 
NA 

 

Deliberations: 

                After detailed deliberations on the proposal committee confirmed the case to be of 

violation of the EIA Notification, 2006 and as per Office Memorandum‐ F. No. 22‐21/2020‐

IA.III dated 07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, 

decided to issuing following Term of Reference for undertaking EIA and preparation of 

Environment Management Plan (EMP) : 

 

Terms of Reference for EIA and preparation of Environment Management Plan (EMP) 

for Violation Cases 

The following Terms of Reference (TOR) for violation cases shall be read along with Ministry of 

Environment Forest and Climate Change orders no F.No.22-21/2020-IA.III Dated 7th July 2021 

and F No. 22-21/2020-IA.III (E 138949) dated 28th January 2022 and Approach for Assessment 

for Environment Damage and Estimation of Remediation Costs for Building Construction Projects 

Initiated Without Mandatory Environment Clearance” 2018. 
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The following TOR are drafted with reference to Ministry of Environment Forest and Climate 

Change impact assessment division TORs for Violation Case  a) For Construction Sector vide 

Notification S.O.804 (E) dated 14th March 2017 in the matter of IA/HR/NCP/63612/2017 and b) 

For Mining Sector dated 12th November 2018 in the proposal No IA/MH/MIN/68113/2017. 

A Project Description 

A 1 Project description, its importance and benefits. 

A 2 Project site details (location, topo-sheet of the study area of 10 Km, Coordinates, 

google map, layout map, land use, geological features and geo-hydrological status of 

the study area, drainage). hydro geological survey report with graphs & data. 

A 3 Land use as per the approved Master Plan of the area, Permission/approvals required 

from the land owning agencies, Planning / Development Authorities, Local Body, 

Water supply & Sewerage Board, etc. 

A 4 Land acquisition status, R & R details. 

A 5 Forest and Wildlife and eco-sensitive zones, if any in the study area of 10 km. Any 

sensitive areas in impact zone such as archaeological structures, reserved forest, noise 

sensitive zones etc. Clearances required under the Forest (Conservation) Act, 1980, 

the Wildlife (Protection) Act, 1972 and/or the Environment (Protection) Act, 1986. 

A 6 High Tension lines or Hazard lines if any on the plot. 

A 7 Plan showing HFL/CRZ lines. 

A 8 Permissions granted by State Government in tabular and chronological form. 

Comparative statement of components approved and components constructed 

including tis configuration as per earlier EC (if applicable) and proposed 

development. 

A 9 PP to submit the detailed master plan indicating already completed construction and 

proposed construction. PP to submit the certificate from registered architect for 

completed work, built up area and configuration. 

A 10 Project cost shall be based on government notified stamp duty ready reckoner at time 

of application including cost of land and construction including civil, MEP works, 

environment services, site/land development, horticulture/landscape works etc 

complete 

B Base Line Data 

B 1 Baseline environmental study for ambient air (PM10, PM2.5, SO2, NOx & CO),water 

(both surface and ground), noise and soil for one month (except monsoon period) as 

per MoEF&CC/CPCB guidelines at minimum 5 locations in the study area of 10 km, 

The collection and analysis of data shall be done by an environmental laboratory duly 

notified under the Environment (Protection) Act, 1986, or an environmental 

laboratory duly notified under the Environment (Protection) Act,1986, or an 

environmental laboratory accredited by NABL, or a laboratory of a Council of 

Scientific and Industrial Research (CSIR) institution working in the field of 

environment. 

B 2 Detail on flora and fauna and socio-economic aspects in the study area. Details of tree 

cutting, tree transplantation and survival report of existing trees including conformity 

to prevailing Tree Act. 
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B 3 Likely impact of the project on the environmental parameters (ambient air surface and 

ground water, land, flora and fauna and socio-economic, etc.) 

B 4 Source of water for different identified purposes with the permissions required from 

the concerned authorities, both for surface water and the ground water (by CGWA) 

as the case may be, Rain water harvesting, etc. 

B 5 Socio-economic infrastructure details including public transport arrangements on the 

site; PP to mention details of socio-economic in EIA. 

B 6 PP to submit contour map with slopes, drainage pattern of the site and surrounding 

area. Layout showing natural water courses on site; total runoff calculation before and 

after development. 

B 7 PP to submit details of existing trees, proposed to be cut, proposed to be transplanted 

along with tree survival report conforming to prevailing Tree Act. 

B 8 Land use of the study area delineating forest area, agricultural land, grazing land, 

wildlife sanctuary, national park, migratory routes of fauna, water bodies, human 

settlements and other ecological features should be indicated. 

B 9 Proximity to Areas declared as ’Critically Polluted’  should also be indicated and 

where so required, clearance certifications from the prescribed Authorities, such as 

the SPCB should be secured and furnished to the effect that the proposed Activities 

could be considered. 

B 10 Similarly, for Coastal Projects, A CRZ map duly authenticated by one of the 

authorized agencies demarcating LTL. HTL, CRZ area, location of the mine lease 

w.r.t. CRZ, coastal features such as mangroves, if any, should be furnished. (Note: 

The Projects falling under CRZ would also need to obtain Approval of the concerned 

Coastal Zone Management Authority). 

B 11 The water requirement for the Project, its availability and source should be furnished. 

A detailed water balance should also be provided. Fresh water requirement for the 

Project should be indicated. 

B 12 Necessary clearance from the Competent Authority for drawl of requisite quantity of 

water for the Project should be provided. 

B 13 Description of water conservation measures proposed to be adopted in the Project 

should be given. Details of rainwater harvesting proposed in the Project, if any, should 

be provided. 

B 14 Impact of the Project on the water quality, both surface and groundwater, should be 

assessed and necessary safeguard measures, if any required, should be provided. 

B 15 Based on actual monitored data, it may clearly be shown whether working will 

intersect groundwater. Necessary data and documentation in this regard may be 

provided. In case the working will intersect groundwater table, a detailed Hydro 

Geological Study should be undertaken and Report furnished. The Report inter-alia, 

shall include details of the aquifers present and impact of mining activities on these 

aquifers. Necessary permission from Central Ground Water Authority for working 

below ground water and for pumping of ground water should also be obtained and 

copy furnished. 
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B 16 Details of any stream, seasonal or otherwise, passing through the lease area and 

modification / diversion proposed, if any, and the impact of the same on the hydrology 

should be examined. 

B 17 Information on site elevation, working depth, groundwater table etc. should be 

provided both in AMSL and BGL. A schematic diagram may also be provided for the 

same. 

C Traffic Impact Study 

C 1 Traffic Management Plan for the development – Internal circulation indicating road 

width and turning radius. Cross section of roads at four places showing clear road 

width, distance left from building line, spaces left for plantation, footpath, service 

lines etc. 

C 2 Traffic Volume Counts and Turning Movement Counts on all the external 

surrounding roads of the proposed project showing the time period taken. 

C 3 Topographic details of roads and intersection of the surrounding roads where counts 

are taken, actual geometry on ground to be shown with dimensions. 

C 4 Traffic generation values of similar development to be given by actual count by actual 

count as support data for assumption made to the particular project.  

C 5 Impact on local transport infrastructure due to the Project should be indicated. 

Projected increase in truck traffic as a result of the Project in the present road network 

(including those outside the Project area) should be worked out, indicating whether it 

is capable of handling the incremental load. Arrangement for improving the 

infrastructure, if contemplated (including action to be taken by other agencies such as 

State Government) should be covered. Project Proponent shall conduct Impact of 

Transportation study as per Indian Road Congress Guidelines. 

C 6 Parking statement mentioning parking as per DCR & parking provided actually. 

C 7 Basement ventilation plan: Fire Tender Movement Plan showing clear road and 

turning radius. Cross section of roads at four places including UGT, OWC and DG 

set location showing clear road width and distance left from building line & spaces 

left for plantation, parking, service lines, foot paths, etc. 

D Environmental Impact and Management Plan 

D 1 Identify sources of air pollution, indicate mitigation measures to reduce Air 

pollution/Noise pollution. 

D 2 Debris management plan including (a) debris required for refilling, (b) contour plan, 

(c) details of site where excess debris will be disposed, capacity of the site and NOC 

of plot owner. PP shall also ensure that debris disposed on other plot shall not be 

disposed on another plot. If to be disposed on another plot, the same shall be carried 

out as per prevailing environmental laws. 

D 3 Management of solid waste and the construction & demolition waste for the project 

vis-a-vis the Solid Waste Management Rules 2016 and the Construction & 

Demolition Rules, 2016. Transport, collection, storage and disposal for all types of 

wastes like hazardous waste, non-hazardous waste, solid waste,  E– waste, and 

debris/excess earth etc. PP to provide the detailed solid waste management plan along 
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with marked locations on the master plan. Design details of waste processing 

equipment such as OWC/biogas plants confirming to the technical requirements to 

meet the quality products. 

D 4 Waste water management (treatment, reuse and disposal) for the project and also the 

study area. Design of all STP’s along with BOD load, oxygen requirement 

calculations and sizing of the tanks with respect to the design criteria. PP to submit 

detailed calculation for the disinfection of the treated STP water; PP to submit cross 

sectional drawing of STP’s showing dimensions and ground level; PP to provide 

ozonation for tertiary treatment. PP to mark the area required for all STP’s on master 

layout with dimensions 

D 6 PP to show internal storm water drain and sewer line arrangements up to final disposal 

point.  

D 7 Provision of mandatory RG area on virgin land and submit the drawing with 

calculations, ensuring entire mandatory RG is provided on the plot where residential 

buildings are proposed. 

D 8 A detailed phase wise development plan with safety planning where occupancy has 

been given. 

D 9 If any site specific structures such as creation of water body, alteration of natural storm 

water, large alteration of slopes, creation of green areas abutting to water bodies / 

natural storm water drain / river etc,  is involved, detailed environmental protection 

approach for the same shall be provided. 

D 10 Separate chapter on Renewable energy in EIA report. PP to submit terrace plan for 

installing solar panels& calculations of energy saving; Energy efficient measures 

(LED lights, solar power, etc.) during construction as well as during operational phase 

of the project. Report on ECBC compliance. 

D 11 Provide details of Solar PV and Solar water heater in the specific format. PP to 

carryout shadow analysis for identifying the roof-top area for providing solar panels 

Minimum 5% of the total connected load shall be provided with Solar PV. 

D 12 Environmental status report including analysis reports of all environmental pollution 

reduction facilities if any commissioned. 

D 13 PP to submit Disaster management plan. 

D 14 Preparation of site specific, executable and auditable environment management plan 

(EMP) 

D 15 A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular 

form (indicating the linear and quantitative coverage, plant species and time frame) 

and submitted, keeping in mind, the same will have to be executed up front on 

commencement of the Project. Phase-wise plan of plantation and compensatory 

afforestation should be charted clearly indicating the area to be covered under 

plantation and the species to be planted. The details of plantation already done should 

be given. The plant species selected for green belt should have greater ecological 

value and should be of good utility value to the local population with emphasis on 

local and native species and the species which are tolerant to pollution. 
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D 16 Benefits of the Project if the Project is implemented should be spelt out. The benefits 

of the Project shall clearly indicate environmental, social, economic, employment 

potential, etc 

E Environmental Modelling and additional Studies 

E 1 Fugitive dust modelling by using local meteorological data. 

E 2 Ecological footprint calculation using LCA approach.  

E 3 Estimation of Carbon footprint of the project and its analysis to be included. 

E 4 Assessment of ecological damage with respect to air, water, land and other 

environmental attributes. The collection of data and sample analysis shall be done by 

an environmental laboratory duly notified under the Environment (Protection) Act, 

1986 or Environmental Laboratory accredited by NABL, or a laboratory of council of 

Scientific and Industrial Research (CSIR) institution working in the field of 

environment.   

E 6 Gate mass balance analysis for environmental parameters related to solid/liquid waste 

material coming to site, waste generated and its treatment and disposal from site. 

E 7 Public health implications of the Project and related activities for the population in 

the impact zone should be systematically evaluated and the proposed remedial 

measures should be detailed along with budgetary allocations. 

E 8 Measures of socio economic significance and influence to the local community 

proposed to be provided by the Project Proponent should be indicated. As far as 

possible, quantitative dimensions may be given with time frames for implementation. 

E 9 Detailed environmental management plan (EMP) to mitigate the environmental 

impacts which, should inter-alia include the impacts of change of land use, loss of 

agricultural and grazing land, if any, occupational health impacts besides other 

impacts specific to the proposed Project. 

E 10 Public Hearing points raised and commitment of the Project Proponent on the same 

along with time bound Action Plan with budgetary provisions to implement the same 

should be provided and also incorporated in the final EIA/EMP Report of the Project. 

E 11 PP to refer “approach paper for assessment for environmental damage and estimation 

of remediation costs for building construction projects initiated with obtaining 

mandatory environmental clearance” available on the portal : “ecmpcb.in”. 

F NOCs, Undertakings, CER and Litigations 

F 1 NOC’s required: a) CFO, b)Water supply with quantity, c) Drainage, d) Non-

biodegradable waste disposal, e) Aviation f) HRC, G) PESO , H ) Defence/NAD etc 

F 2 Undertaking to provide DG set backup to all Pollution Control Devices, Water 

Supply, Emergency Services including emergency lifts, etc. 

F 3 Include condition of “maintenance of all Pollution Control Equipment’s and 

functioning of Environment Monitoring Cell in PP’s MoU with society /maintenance 

agencies /vendors. 
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F 4 PP to submit details of CER activities in consultation with the affected people in the 

project area as per MoEF&CC circular dt. 01.05.2018, along with details of fund 

utilization & agreement or consent of executor. 

F 5 PP to submit Roles and Responsibilities of developer etc for compliance of 

environmental regulations under the provisions of EP act. 

F 6 Details of litigation pending against the project, if any, with direction /order passed 

by any Court of Law against the Project should be given. 

G Specific Term of Reference 

G 1 The State Government/SPCB shall take action against the project proponent under the 

provisions of section 15 read in conjunction with Section 19 of the Environment 

(Protection) Act, 1986, and further no consent to operate to be issued till the project 

is granted EC. 

G 2 As per extant regulations at the time of scoping, if it is viewed that the project activity 

is otherwise permissible, Terms of Reference (TOR) shall be issued with directions 

to complete impact assessment studies and submit Environment Impact Assessment 

(EIA) report and Environment Management Plan (EMP) in a time bound manner. 

G 3 Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial Plan 

and (c) Community Augmentation Plan. 

G 4 Assessment of ecological damage with respect to air, water, land and other 

environmental attributes shall be done before arriving at quantum environment 

remediation and natural and community resource augmentation. 

G 5 The methodology of calculating this quantum shall be as specified in format for 

Assessment of Environmental damages in the paper titled “Approach for Assessment 

for Environment Damage and Estimation of Remediation Costs for Building 

Construction Projects Initiated Without Mandatory Environment Clearance” 2018 

G 6 Preparation of EMP comprising remediation plan and natural and community 

resource augmentation plan corresponding to the ecological damage assessed and 

economic benefits derived, which shall be based on cost of project derived from 

prevailing rates of construction and land of government approved ready reckoner, due 

to violation. The cost of the Project (capital cost and recurring cost) as prevailing in 

Annual Statement of Rates / District Schedule of Rates/ Government Ready Reckoner 

Rates as well as the cost towards implementation of EMP should be clearly spelt out. 

G 7 The collection and analysis of data shall be done by an environmental laboratory duly 

notified under the Environment (Protection) Act, 1986, or an environmental 

laboratory accredited by NABL, or a laboratory of a Council of Scientific and 

Industrial Research (CSIR) institution working in the field of environment. 

G 8 The remediation plan and the natural and community resource augmentation plan 

shall be prepared as an independent chapter in the EIA report by the accredited 

consultants. 

G 9 It should be clearly stated whether the proponent if it is a Company has a well laid 

down Environment Policy approved by its Board of Directors? If so, it may be spelt 

out in the EIA Report with description of the prescribed operating process/procedures 

to bring into focus any infringement/deviation/violation of the environmental or forest 
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norms/ conditions? The hierarchical system or administrative order of the Company 

to deal with the environmental issues and for ensuring compliance with the EC 

conditions may also be given. The system of reporting of non-compliances / violations 

of environmental norms to the Board of Directors of the Company and/or shareholders 

or stakeholders at large, may also be detailed in the proposed safeguard measures in 

each case should also be provided. 

G 10 Besides the above, the below mentioned general points are also to be followed:  

a) All documents to be properly referenced with index and continuous page 

numbering. 

b) Where data are presented in the Report especially in Tables, the period in 

which the data were collected and the sources should be indicated. 

c) Project Proponent shall enclose all the analysis/testing reports of water, air, 

soil, noise etc. using the MoEF&CC/NABL accredited laboratories. All the 

original analysis/testing reports should be available during appraisal of the 

Project. 

d) Where the documents provided are in a language other than English, an 

English translation should be provided. 

G 11 In case of continued violation after issue of TOR, the ToR/Environmental Clearance 

shall be terminated forthwith. 

H Project Specific emerged points 

H 1 PP to submit the DP Plan. 

H 2 PP to submit the detail Architect Certificate stating current status of the construction 

along with building wise construction done (FSI, NoN- FSI & Total built up area) on 

site along with the chronology. 

H 3 PP to submit the all-approvals details (CC, OC etc) regarding project under 

consideration. 

H 4 PP to submit the details of Court cases / litigations w.r.t. the project and project 

location, if any. 

H 5 PP to submit details of implementation of points mentioned in point number 68 along 

with financial requirements for same with EIA 

 

Decision: - 

After deliberation, Committee decided to recommend the proposal to SEIAA for 

grant of ToR. 

****** 
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F.No. IA3-22/10/2022-IA.III [E 177258] 

Government of India 

Ministry of Environment, Forest and Climate Change 
Impact Assessment Division 

Indira Paryavaran Bhawan 

3d Floor, Vayu Wing, Jor Bagh Road 

Ali Ganj, New Delhi-3 

Dated: 24 August, 2023 

OFFICE MEMORANDUM 

Subject: Procedure for consideration of Category “B’ proposals at Central level 
due to the non-functionality or delay in constitution of SETAA/SEAC 
- reg. 

The State Environmental Impact Assessment Authorities (SEIAAs)/State 
Expert Appraisal Committees (SEACs) have been constituted in exercise of the powers 
conferred by sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for 
decentralisation of the Environment Clearance (EC) process and grant of Environment 
Clearances at the State level. All projects or activities under Category “B’ in the 
Schedule of the EIA Notification, 2006 are appraised by the respective SEACs/SEIAAs 

of the States/ UTs. 

As As per the extant provisions of EIA, 2006, in the absence of a duly constituted 
SEIAA/SEAC, a Category ‘B’ project shall be considered at the Central Level as a 
Category ‘B’ project. However, instances have been brought to the notice of this 
Ministry that in the event of non-functionality or delay in constitution of 
SEIAA/SEAC, many proposals submitted to SEIAA are held up at different stages of 
EC process at the State level. The matter has been examined in the Ministry and it is 
observed that there could be different situations arising out of non-functionality or 

delay in constitution of SEIAA/SEAC as enumerated below: 

i. Proposals submitted to SEIAA and not accepted by SEIAA. 

iii Proposals received by SEAC/SEIAA and have been processed or are 

under processing. 

iii. Proposals considered and/or deferred by SEAC for various reasons. 

iv. Proposals recommended by SEAC but not forwarded to/not approved by 

SEIAA. 

v. Proposals (which do not require examination of SEAC) accepted by SEIAA but 

not processed and/or deferred for various reasons. 

vi. Proposals approved by SEIAA but minutes/ letter not uploaded on PARIVESH. 
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2) In this regard, the Ministry deems it necessary to clarify the process for 
handling such proposals. For the scenarios mentioned at sub para (i) to (v) of para 2 

above, the following procedures shall be followed: 

i. Consequent upon the non-functioning/ discontinuation of SEIAA/SEACs, the 
Member Secretary of SEIAA/State Government shall submit the details of the 
pending proposals to the PARIVESH of MoEF&CC with a request to transfer 

such proposals to the Central level. 

ii. PARIVESH shall examine the aforesaid request and seek the approval of the 
Competent Authority for the transfer of proposals from SEIAA/SEAC to the 

Central level. 

iii. Thereafter, the proposals from the SEIAA/SEAC shall be transferred through 

PARIVESH to the concerned Member Secretary of the EAC at Central level. 

iv. The concerned Member Secretary of the EAC at Central level shall carry out the 
due diligence to ascertain the level of examination/appraisal needed to be 

carried out by the Central level EAC based on the stage at which the proposal 
was pending for appraisal at the concerned SEIAA/SEAC. 

4, For the scenario mentioned at sub para (vi) of para 2 above, based on the request 
from the Member Secretary of SEIAA/State Government, a window period of 15 days 
shall be provided to the Member Secretary SEIAA, extendable by a further period of 

15 days, to only upload the minutes/letters for the proposals which were duly 
approved by SEIAA before it became non-functional. 

5. Further, in case of only SEIAA becoming non-functional / discontinued due to 

various reasons, the proposals pending with SEAC for (re)consideration up to the day 
of such discontinuation shall be (re)considered by the respective SEAC and forwarded 
to the Ministry along with recommendation as per the procedure prescribed at Para 3 
above. 

6. This is issued with the approval of Competent Authority. & oa 

¢ 
3] Le 

(Sundar Ramanat 48} 3 

Scientist E 

To 

1. Chairman, Central Pollution Control Board (CPCB). 

2. Chairman of all the Expert Appraisal Committees 

3. Chairperson/ Member Secretaries of all the SEIAAs/SEACs 
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4, Chairpersons/ Member Secretaries of all SPCBs/ UTPCCs 

5. All the Officers of [A Division 

Copy for information to: 

PS to Hon’ble Minister for Environment, Forest and Climate Change 

PS to Hon'ble MoS (EF&CC) 

Sr.PPS to Secretary (EF&CC) 

Sr.PPS to AS(TK) / AS (NPG) 

Sr.PPS to JS (SKB) 

Website, MoEF&CC 

Guard file. e
e
 

o
e
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

To,

The Partner
MS RAOJEE CONSTRUCTIONS
S No. 17/1A/2, Dhanori, Pune  -411015

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/MH/INFRA2/438088/2023 dated 10 Aug 2023. The particulars of the
environmental clearance granted to the project are as below.

1. EC Identification No. EC24B038MH117578
2. File No. SIA/MH/INFRA2/438088/2023
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
8(a) Building and Construction projects

6. Name of Project Palladium Homes
7. Name of Company/Organization MS RAOJEE CONSTRUCTIONS
8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 09/02/2024

(e-signed)
Pravin C. Darade , I.A.S.

Member Secretary
SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 1 of 11

EXHIBIT-K 1078



EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 2 of 11

1079



EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 3 of 11

1080



EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 4 of 11

1081



EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 5 of 11

1082



EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 6 of 11

1083



EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 7 of 11

1084



EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 8 of 11

1085



EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 9 of 11

1086



EC Identification No. - EC24B038MH117578     File No. - SIA/MH/INFRA2/438088/2023    Date of Issue EC - 09/02/2024        Page 10 of 11

1087


